CENTRAL ADMINISTRA TIVE TRIBUNAL
BANGALORE BENCH

’;f g g 2 2 T ST
Vd
?) Commercial Complex (BDA)
' Indiranager
Bangalore - 560 088 .
we o FEB1990
AV IN RPPLICATION NO (S) 1542 to 1548 /88(F)
W.P, NO (S) /
Applicant (s) Respondent (s)
Shri A.L. Kkhenna & 6 Ors V/e  The Controller, CGAL, /o Defance, Bangalore
To & 2 Ors ‘ .
e Shri A,L. Khanna 8, Shri C.N, Bhakthavatsaly
Secretary o o o Advocats .
Defence Scisnce Services (DSS) & No. 28, Raja Snow Building
Dsfence Quality Assurance Services (OgAS) Seshadripuranm
Officers' Association : Bangalore -~ S60 020
C/o Controllerate of Quality Assurance L
Electronice (CQAL) 8. The Controller
J.C. Nagar Post Controllerste of Quality
Bangalore - 560 006 Assurance Electronics (CQAL)
: Ministry of Dsfance
2, Shri R, Yoganarasimhan . 3C Nsger Post ‘
C Bangalors - 560 006
3. Shri S.V, Srinivasa Rao ‘
. 10, The Directer General of Quality
4, Shri S.P. Pande Assurance (DGQA) .
‘ _ Ministry of Oefence
S. Shri N,R. Sharms ODspartment of Oefence Production
OHQ Post
6. .Shri Govind Ram_ Nsw Dslhi - 110 019
7. Shri C.R, Nersyena Murthy - 11s The Secretery ,
‘ a SR : Ministry of Defence
(S1 Nos, 2 to 7 - Department of Defance Production
, S & Supplies (DP&S)
Junior Scientific Officers Room No. 136/5, South Block
Controllerate of Quality Assurancs New Dslhi -~ 110 014
Electronics (CQAL) ' . .
Ministry of Defence 12,. Shri N.S, Padmerajaiash

pessed by this Tribunal in the above said application(s) on

: 2 | '
%%W°’ |

Encl ¢ As abow

JC Nagar
Bangalore - 560 006)

Subject @

_Central Govt. Stng Counsel
" High Court Building

Bangelors -~ 560 001

SENDING COP IES OF ORDER PASSED BY THE BENCH

Please find emclosed herswith copy of ORDERAﬁﬁﬂﬁ/BNﬁﬁﬂiﬂkifiiﬁ

@(c,
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. e .
In the Central Administrative
Tribunal Bangalore Bench,
" Bangalore
A.Nos 1542 to 1548/38(F)

AL, Khanne & 6 0rs /s The Controller, COAL, A/o Defence,
' : . . Order Sheet (contd) Bangalore £ 2 Ors
C.N. Bhakthavatsaly . ' M.5. Padmarsjsish

Date ° ’ Oftice Notes : l ) Orders of Tribunal

PSM{A)

31.1.1990

) & Shri.M.S. Pedmatajaiahfa-He
| |in application nosl542 to 1548/89
who have filed this I.A.

Shri D, 'Léelakrishnan for
the applicant. ‘

ORDERS QN I.A. No, V

) By this I.A. the respondents
o : in the aforesaid applicationsseek
’ ' further extension of time by one
year to implement the judgement of
this Tribunal dated 7,2.1989.
By that order this Tribunal
directed the respondents to
determine afresh the pay scale
of the posts held by the applicants
on or before 30,6.1989. The time
for doing so was extended '
successively to 30.9.1989, 30.11,89
and again upto 31,1.1990. While
granting extension ¥ upto 31.1,1990
by order dated 1,12,1989 this
Tribunal observed that the .
€§\Fxtension was being given as a last
4 'qpanpe. Shri deparajaifh however,
submits that the 5333%§on.of pay ’
; a zqof the posts gfsibe applicants
I2 68 211 India el and informat-
" /fion has to be obtained from
,faifferent organisations before the
anomaly committee can finally
determine the pay scale of the
posts held by the applicants,
In view of the considerable process
- involved and also the fact that the
matter is to be considered by the
anemaly committee at the National

O

H
o
fand

-




Date

* Qffice Notes

Orders of Tribunai

level he submits that it will

|1 take much time to implement the

order of this Tribunal. He assures
me that it is not as if the
respondents are nd% implementing
the order.of this Tribunal, but

the final deedsion is being delayed
Shri leelakrishnan however,
strongly opposes the request for
extension of time since already 3
extensions have been graned and
nearly an yg;r is elapsed since
the order “in reference was passed
by this Tribunal, Some of the
applicants have already retired
and some are due to retire soon. '’
Delay in implementing the
judgement therefore, would cause
considerable inconvenience and
loss to the applicants, He,
therefore, submits that the I.A.
should be rejected outright.
If at all sometime is to be given
Shri leelakrishnan submits that
not more than 1 month's time should

. | be given,

Having heard both sides,
klﬁg into account the matter has

sufged on behalf of the respondents
Shri M.S.P,, I consider it
roper to extend the time for

,-/implementing the judgement by a

further period of 3 months. The’
respondents will ikplement the
judgement by 30.4.1990 at the
latest. I.A. V is disposed of
accordingly.

Sq- f

MEMBER(A)

due to reason§4pe ond their control . .



LENITHRL RUMINISTRATIVE TRIBUNAL

BANGALORE BENCH
*EEEE RS

®
. :J Commorcial Complex (BDR)
, Indiranagar
Bangalorc - 560 038
Tt 5DECT98Y
I IV IN APPLICATION NO (S) 1542 to 1548 /88(F)
¥.P, .NO (D) /

;k,Aleicant (=)
" 'Shri A,L. Khanns & 6 Ore

To

1.

(581

paésed by this Tribunal in the above said application(s) on

tizégghé .
Ul

V/e
& 2 0re

Shri A.L. Khannae 8.
Sscretary

Dafenocs Sciance Services (05S) &
Defence Quality Assurance Services(DQAS)
Officers® Association

€/o Controllerate of Quality Assurance
Electronics (COAL)

J.C. Nager Post

Bangalore -~ 560 006

Shri ﬁ. Yoganarasishan
Shri S.V. Srinigasa.a.o 15.
Shri S,P, Pande

Shri N.R, Sharma

Shri Govind Raam

Shri C.R. Ksrayana fMurthy 1.
Nos. é to 7 -

Junior Scisntific Officsra

" Controllesrate of Quality Assurence

Electronice (COAL)
Minfstry of Dsfence
JC Nagar

Bangalore «~ S50 006)

C 124

Subject

Respondents
The Controller, COAL, ﬂ/o mfonco, Bangalors

Shri C.N. Bhakthavatsalu
Advocate »
No. 28, Raja Snow Building

- Seshadripuram

Bangelors = 560 020

The Controller .
Controllerate of Quality
Assurance Elsctronics (CQAL)
Ministry of Dafence -

- JC Nagar Post , -
‘Bangalore « 560 006

The Director Baﬁorai of Quelity

- Assurancs (DGQA)

Ministry of Oefance

Department of Dafence Production
DHQ Post

New Delhi - 110 011

The Secratary

finiatry of Defence

ODspartment of Dsfence Producti.en
& Suppliss (DP&S)

Reom No. 136/S, South Block

New Delhi - 110 611

Shri M.S5. Padmarajaish
Cantral Govt. Stng Counssl
High Court Building
Bangelore -~ 560 0O1

SENDiNG COPIES OF ORDER PASSED BY THE BENCH

Please find cnclosed hercwith a copy of ORDER/ZXRX /XK¥ERMKKREER

5(’4_

\owla
¢ Y liﬁlsTRAR -
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1~12~89 .
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CENTRAL ADMINISTRAT IVE TRIBLNAL

BANGALORE BENCH
*EEE RS

S
Commorcial Complex (BDA) .
Indiranagar
Bangalorc ~ 560 038
Datce 3 '12 0CT1989
IR 111 IN  APRLICATION N (S) 1542 to 1548 / 88(F)
‘MO’. NU (D). /

Applicant (s)

\

Shri A,L, Khanna & 6 Ors

To

1.‘

2,
3
4,
Se
6o
7

(s1

| passed by this Tribunal in the above said application(s) on

V/s

Respondents
The Controller, CQAL, M/o De fancs,

~Bangalore & 2 Ors

Shri A,L. Khanna

Secretary

Dafence Science Services (0SS) &

Oefence Quality Assurance Services(DQAS)
Of ficera' Association

C/o Controllerate of Quality Assurance
Eléctronics (CQAL) X

J.C. Nagar Post

Bangalore - 560 006

Shri R, Yoganaresimhan

Shri S.V. Srinivasa Rao 10

Shri 8,8, Pande
Shri N.R., Sherma

_Shri Govind Ram

Shri C.R. Narayana Murthy .

Junior Scientific Officers
Controllerate of Quelity
Assurance Electrenics (CuﬁL)
Ministry of Cefence

JC Nagar

Bangalore -~ 560 006)

12,

Subject s

Shri C.N, Bhakthavatsaily
Rdvocate
No. 28, Raja Snew Building

- Seshadripuram

Bangaleore - 560 020

The Centrollsr

Controllerate of Quality
Assurance Electronics (CQAL)
Ministry of Dafence

JC Nagar Past

Bangalere - 560 006

The Dirnctor General of Quality
Assurance (DGQA)

Ministry of Defence

Dapartment of Dsfence Productzon
OHQ Past

New Dslhf 110 011

The Secretary:

Ministry of Defence

Department of Defence Production
& Supplices (DF&S)

Room No. 136/S, South Block

New Delhi - 110 011

Shri M.S. Padmerajaish
Central Govt, $tng Counsel
High Court Building
Bangalors - S60 001

SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith a copy of ORDER S0y REGERBMKOBOER

4-10-89 .
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: | | -3 -
. | In the Central Administrative
Tribunal Bangalore Bench, ‘
Bangalore
' . , , . q/ The Controller, CQAL
Aole Khanna &- §:0re & LgULl@ {Mg n/o Defencs, B;loro ’
Order Sheet (contd) - & 2 Ors
CoN. Bhakthavatsslu. , , ' M.S. Padmarajaisp
Date Office Notes I : Orders of Tribunal
I | . : . -
;i ’ ' . - :
| | VC/LHAR( AM) s 4-10-1989
)2 1-€ | ’
) =] ) Applicant by Shri N,Bhakta-
: vatsalu. Respondents by Shri M.V,

;
: Rao, for M.S.Padmarajeiah.

ORDERS ON I.A ITT FOR EXTENTION
QF _TIME. .

|
4
f
|

In this I.A., the respondents
have sought for extension of time

» by another 2 months from 1.10,1989.
= | I.A. III is opposed by the applie

l G Tl e (p.too):
\\ z“’\" ) '/Q /}‘ v

o \‘:-\:ﬁvv,;‘ 6&”‘
W BanG pv 2

T




Oftice Notes

Or‘ders‘of Tribunal

T et LR
ADDITIO i
BAKGALORE

g

- 2 =

applicart s, We are satis-

fied that the facts and A

circumstances stated in I.A, |

111 for extension of time
g@tuattii‘k justify us to grant z

time tbll 30.11,1989 to comply

with our order,

We, therefore, allow
; I.A.No.III and extend time
T to.comply with our Order
(till 30-11-1989.

Vi Z[’Chaiman ~ Member(AY
: ' r
fl:




s " Im the Contral Administrative
| e ﬂﬂrﬂlalxlmttl. Bangalore Bench,
. " .. Bangalore '

-a.L. Khanna & & Ors .9'.}. Lgu ),_l@ f Mg Q/ Tm Controuor, ccm_.

i . M/o Defencs, 8'lors

i

. » Ofder Sheet (contd) - - & 2 Ore
C.N. Bhakthavatsalu , ) - - M8« Padmarajaiasp
" Date Offi'cé Notes . . _ ' A Orderg of Tribunal
E ' T e } '.._ :
- {_ KS PVC/LHARM(A )
! | f 12,7,1989

. " Applicants by Shri
i | Bhaktavatsalu,  Respondents by
* | Shri M.S. Padmarajaiah,

ORDERS ON'I.A. NO,II

"In this I.K, the

.| respondents have sought for _

.' further extension of time by another

2 6 months to implement the order

} of this Tribunal made on 7.2,1989,

. | I.A. No,I is opposed by the

'applicants;

; '. Heard both sides., We

are satisfied that the facts and

circumstances stated by the

respondents justify us to grant

1a ;easonable time. We, therefore,
allow I.A.No,II and extend time

till 30.9.1989 for complying with

_the directions made on 7.2, 1089,

. sdl- sdl- -

- T T T T T M(A)
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Applicant (s)

CLNTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
tEEEREESE

Commercial Complex(8DA)

Indiranagar
Dangaleore - 560 038

Dated + 43 FEB 1989

KPPLICATION NO (S) 1542 to 1548

W,Pe NO (S)

_/88(F)

/

Respondent (s)

Shri A.L. Khanna & 6 Ors V/s

To : , 2 Ors

1. Shri A.L. Khanna 8.
Secretary
Defence Science Services (0SS) &
Defence Quality Assurance Services (DGRS)

5.
6.

7.

(s1

passed by tBds Tribunal in the above said application(s) on

csg%ffffé%j;4V£LV~A///?

/Subject :

0fficers'! Association

C/o Controllerate of Quality Assurance
Electronics (COAL)

J.C. Nagar Post

Bangalore - 560 006

9.

Shri R. Yogamarasimhan

Shri S.,V. Srinivassa Rao'

10,

Shri S.P. Pands

Shri N.R. Sharma

Shri Govind Ram

11.

shri C.R, Narayana Murthy

Nos., 2 to 7 ~

Junior Scientific Officers
Controllerate of Quality
Assurance Electronics (COAL)
Ministry cof Defence

JC Nagar

Bangalore - 560 006)

12,

The Controller, CGAL, M/o Defence, Bangalore &

Shri D, Leslakrishnan
Advocate

No. 28, Raja Snow Buildings
Seshadripuram ’

Bangalore « 560 020

The Controller
Controllerate of Quality Assu;ance
Electronics (COAL)
Ministry of Defence
J.C. Nagar Post
Bangalore - 560 006

The Director General of Quality
Assurance (DGQR) '
Ministry of Defence:

Department of Oefence Producticn
DHQ Post '

New Delhi - 110 011

The Secretary

Ministry of Defencs A
Department of Defence Production
& Suppliss (DP &S)

Room No. 136/S, South Block

New Delhi - 110 011

Shri M.S. Padmarajaiah
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

SENDING COPIES OF ORDER MLSSED BY THE BENCH

Please find enclesed herewith a copy of ORDER ST/ ITERINKORVERY

1T o

7-2-89




>

@ ' ‘ , , | : L
CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE

DATED THIS THE 7TH DAY OF FEBRUARY,1989.

PRESENT: ‘ ' : o | N
Hon'ble Mr.Justice K.S.Puttaswami, ' s Vice-Chairman.
' And '
Hon'ble Mr.P.Srinivasan. ' .. Member(A).

APPLICATION NUMBER 1542 TO 1548 OF 1988

1. A.L.Khanna,
Secretary, Defence Sc1ence Services (DSS)
and Defence Quality Assurance Services (DQAS)
Officers' Association, C/o Controllerate
of Quality Assurance Electronics,
J.C.Nagar Posi Bangalore—6

2. R. Yoganarasimhan,
Aged 53 years,

3. S.V.Srinivasa Rao,
Aged 57 years,

4. S.P.Pande,
Aged about 57 years,

5. N.R.Sharma,
Aged about 57 years,

6. Govind Ram, _
Aged about 51 years,

7. C.R.Narayana Murthy,

Aged about 57 years, g?’g31-‘
S1.Nos. 2 to 7 are working as Junior - _ é/.t,f
Scientific Officers in the Controllerate _ R I

of Quality Assurance Electronics, :

JC Nagar, Bangalore-6. " -.. Applicants.

(By Sri D.Leelakrishnan, Advocate)
) . V.
1. The Controller,
Controllerate of Quality Assurance

Electronics (CQAL), Ministry of Defence,
J.C.Nagar Post, Bangalore-6.

. The Director General of Quality

\§surance (DGQA), Government of India,

Soyfh Block, New De1h1 110 011 : ' .. Respondents.
- (By Sri M.S.Padmarajaiah,Standing Counsel)
These applicetions having come up for hearing this day, Hon'ble

\ Vice-Chairman made the following:




T

stances stated in I.A.No.I justify us to permit Shri Khanna to espouse

= -2-
ORDER

These are applicatioﬁs made by the applicants under Sé!!ion

19 of the Administrative Tribunals Act,1985 ('tﬁe Act'). 4 .

2. Shri A.L.Khanna, aﬁplicant in Application No.1542 of' 1988
who is working as Deputy Chief Scientific Officer ('DCSO') ‘in the
Directorate General of Quality Assurance ('DGQA'), New Delhi -
respondent-2 - is the Secretary of an unregistered Association called
'Defence ‘ Scieﬁce Sefvices and Defence Quality Assurance Service
Officers Association, Bangal;:wre' ('Association'). ~Applicants in Applii—

cations 1543 to 1548 of 1988 are all --~king as Junior Scientific

"Officers ('JSOs') in the office of the Controller of Quality Assurance

Electronics ('CQAE") - respondent-1. All the applicants are aggrieved.

by the pay scales fixed to the posts of JSOs from 1—1—1986 on the
tecommenda!:ions of Fourth Pay Comxnissibn, the orders and the 'i{ules

: .
made thereon by Government.

3. In T.A.No.I filed. under Rule 4{5){b) of the Central Adminis-

trative Tribunal {Procedural) Rules,1987 ('the Rules') Shri Khanna

as sought permission of this Tribunal to permit the Association

the cause of JSOs under Rule 4(5){b)of the Rules. We, therefore,

allow I.A.No.1.

Sl
L TS

4

RPN

6. Shri D.Leelakrishnan, learned counsel for?:;_"‘éhei:.-aﬁ"plié

an‘ffs_, o

| -

contends that though the posts of JSOs are higher to the post of"

Foreman, but very oddly and in violation of all "sound principle}sff -

7

thereto and Article 14 of the Constitution | the former have been
allowed lower scales of pay to the latter and the same ,shbo'u‘l_d be
remedied by us by allowing them the higher scale of pay of Rs.2200-

4000.




-3

‘ 7. Shri M.S.Padmarajaiah, 1learned senior Central Goverﬁment
Standing ‘Counsel appearing for the respondents, contends that. the

anamolies in 'thel fixation of salariés to the JSOs were seized by

e
the 'Anamolies Committee' ('Committee') of Government and- till::that
. -f”‘. . N
committee and Government examines and decides the mafgg}fin depth; ,
. - ’ e

same. S : o e . AT

-
“

g

- 8. Both éides do not dispute that the posts of JSOs is higherfp"
to the post of Foremén. . But, notwitﬁstanding this the higher poség
. of JSOs are aligied, lover. scales of pay than to Foremaﬁ §ho.is allowed
' highér scales of péy.._ Wi:thout any gioubﬁ", this is ana‘moious'and gakis

for the removal of the same,‘the apﬁlicants have alreédy made repre-

sentations which ate now seized by the Committee. We need hardly say

e

s s JERIAL PRI 4 Lo .
that the Committe&"3hd ‘GoVernment are in a better position to examine
PO T (e . .

and decide the Same. Whén'‘the matter is seized by the Committee and
. L GRPTY SRR
"Government, we consider it more proper to leave the same to them

to decide with expedition.

9. Shri Padmarajaiah prays for atleast six months' time for
Government to examine and decide the matter. Shri Leelakrishnan

urges for granting not more than three months' for.the same.

10. On an examination of all the facts and circumstances, we
/ , )

are of the view that it is reasonable to grant time till 30-6-1989.

11. On the view we have taken, we have not examined the merits

e claim of the applicants. ' .

2., We do hope and trust that ‘the authorities themselves will

-

Y the situation. But, if that does nét happen, then the applil.

13. In the light of our above'discussion, we direct the.responF

~
dents to examine and decide proper fixation- of pay scales from

: e ;A xe
it would not be proper for this Tribunal to examine'.and decide the ° ~




—l- | L
'L-1-1986 to the post of JSOs with all such expeditlon as.is p0551b1e

in the circumstances of the case and in any event on or before

1

| Sd(l' ' o Sd\ - B Y
" vicH-carguaN. 'y\‘\ " L amemmy T
bsv/np {FRUE CoPY f‘:

Do A
CENTRALADTNL ISTRATIVE t"a?/lle}m

ADBITIONAL BEfiC
BARNGALORE




sl AUNINLIS TRATIVE TRIBUNAL
BANGALORE BENCH
LR S SR

CONTERPT . o
PETITION (CIVILYPRUGGARERE NO (S)- _

IN APPLICATION NOS,
W.p. NO (S)

1542

Commercial Complex (BDA)
Indiranagar

Bangalore - 560 (38

el 5 JUL 1990

36 to 42

/ 90

to 1sas/aa(r)

Applicant (s)

Shri A.L. Rhanna & 6 ﬁrs

To Assurance Electronics (COAL), Bangalore & 2 Ors
1. Shri A.L. Khenna 8., Shri C.N. Bhaktavetselu
Secretary = Advocats |
Defence Science Service (0ss) & _ No. 28, Raje Snow Buildings
Officers Associstion Seshadripurem 2 020
C/o Controllerate of Quelity Assurance Bangelere ~ 560 0
Electronics (COAL _
3.C. Nzéér'Pgae 2 9., The Controller
Bangalore - 560 006 Controllerate of Quality
R Assuyrence Electronics (CQAL)
fMinistry of Defance
2, Shri R, Yogana?aaimhan 3.C. Neger Post
3, Shei S.P, Pends Bangelors - 560 G06
S ,g, ha 10. The Director Gensral of
4. Shed N.R. Sharme Quality Assurance (DGQA)
Ministry of Defence
5. Shri Gevind Ram Oepartment of Defence Production
- DHQ Post
(81 Mos, 2 to 5 = ' New Delhi - 110 011
Junicr Scisntific Offiters
Controllerate of Quality Aesurance 11, The Secretery .
Elsctronics (COAL) Minietry of Defance
Ministry of Defence Oepartment of Defence Preductien
3C Nages & Supplies ‘3@‘53 h Blook
Room No, 136/5, Sout ocl
Bangalore - 560 006 New Delhi - 110 011
6. Shri S,v. Srinivese Rao 12. Shri m.S, Pad.arajaéah .
Central Govwt. Stng Counse
7. Shed C.R, Nerayenapurthy High Court Buildings
C/o Shri O. Leeleskrishnen .
. Advocate, No, 28, Raje Snow Buildings, S,C. Road, Seshadripuram, Bapngslore - 20)
Subject s SENDING COPIES OF ORDER PASSED_BY THE BENCH ’

V/s

/

Respondent (s)

The Controller, Controllerste of Quelity

Please find enclosed herewith a copy of ORDER/3BXK/ MNODRGMOGRONK

passed by this Tribunal in the above saidf

Encl :

As above

C.P.(Civil)
application (s) on -

A f:;;N6£PUTY REGISTRAR

28-6-30

(JWICIAL)
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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE

DATED THIS THE 28TH DAY OF JUNE, 1990,

| Hon'ble Shri P, Srinivasan, Member (A)
Present} ' and
Hon'ble Shri N.R. Chandran, Member (2J)
CONTEMPT PETITION (CIVIL) Nos.36 TO 42/1990.
‘1. Shri A.L.'Khanna,

AT (Sh

i~

/

5t

6.

7e

1.

=2,
g a\0 A

Secretary,

Defence Science Services (DSS),

Defence Quality Assurance Service(DJAS),

Officers Association,

C/o Controllerate of Quality Assurance
Electronics (CQAL), J.C. Nagar Post,

Bangalores6.

Shri R. Yoganarasimhan,

Jr. Scientific Officer,
Controllerate of Quality
Assurance Electronics (CQAL),
J.C. Nagar, Bangalore-6,

Shri S., Srinivasa Rao,
Aged about 53 years,

C/o D. Leelakrishnan,
No.28, Rajasnow Building,
S.C. Road, Bangalore-20,

Shri N.R. Sharma,

Ajed about 53 years,

Jr. Scientific Officer,
Controllerate of Quality
Assurance Electronics (CyJaL),
J.C. Nagar, Bangalore-6.

Shri Govind Ram,

Jr. Scientific UOfficer,
Controllsrate of Quality
Assurance Electronics (CJAL),
J.C. Road, Bangalore-6.

Shri C.R. Narayanamurthy;
Aged about 59 years,

Retd., as Jr, Scientific Officer,

C/o D. Leelakrishnan,
No.28, Rajasnouw Building,
S.Ce Road, Bangalore-20,

< o
‘)') . Ve

AY
N -

THE?C;ntrollar,

4, Shri Sop. Pande,
Aged about 57 years.
Jr. Scientific Officer,

esee Petitione ISe

ri C.N. Bhaktavatsalu, Advocate).

Cohtrollerats of Quality Assurance,

Elgctronics (CqAL), M/o Defence,

J4C./iNagar, Bangalore-6.

T v



2, The Director Gensral of Quality
: Assurance (DGQA), M/o Defence,

ept. of Defence Production,
HQ Post, Neu Delhi.

-2 -

3. The Secretary,
m/o De fence,
ept. of Defence Production &
Supplies (DP&S), Room No.136/s,
‘Tsouth Block, New Delhi-11. ees. Raspondents.

(Sh ri M.S. padmarajaiah, choSOSQCo)

These applications having come up for hearing to=-day,

Shri P, Srinivasan, Hon'ble Member (A) made the follouing:

ORDER

8y this petition the applicants in G.A. Nos. 1542 to 48
- of 1988 complain that the order of this Tribunal dated:
7.2L.1983 disposing of the said applications has not so far

been complied with by the respondents therein.

2. Shri C.N, Bhathavatsalu, learned counsel, appears

for| the petitioners. Shri M.S. Padmarajaiah,»learned Counsel
appears apﬁeafsvfor the respondents and submits that the
order of this Tribunal has becsn implemented by the respén—
dents in Original Application Nos. 1542 to 1548/1988, In
those applications, the applicants who uerekﬁzﬁ¥sz as JS50s
complained that though the post of JSC was higher than the
post of Foremen in the Directorate General of duality
Assurance, the pay scale of J50 was not higher than that of
Foremen. 4hile disposing of the application this Tribunal
noticed that this anomaly had been referred to the Anomélies
Committee. This Tribunal in its order dated 7.?.1989, there-
Fcré directed the respondents "to examine and decide proper
Fixftion of pay scales from 1;1.1986 to the post of 150s with
all such expedition as is poessible in the eircumstances of

thel case and in any event on or before 30.6.1989," The
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'respondents sought and obtained extension of time to implement
the said decision and the last of such extensions expired on
30.4.1990. Shri Bhaktavatsalu sdbmits that in spite oé this,
the said order of this Tribunal has not so far been imple-

mented,

3, Shri Padmarajaiah, learned counsel for the respondents
submits that the matter was referred to the National Anomalies
Committee, since it involves pay scales of JS0s in various
departments of the Government and that was the resason for the
delay. The National Anomalies Committee has eventually given
its final decision rejecting the claim of the applicants.
Though the recommendations of the National Anamolies Committee
are not available with him today, Shri Padmarajaiah asserts
that the Committee had indeed rejected the claim of the
applicants and the Government has acceptad the recommendations
of the Committee, In vieu of this, the direction of this
Tribunal to the respondents ip Application Nos.1542:¢§§ 1548
of 1938 to consider and take a decision on the matter has baen
complied with. If thg petitioners herein have any yrievance
again the said decision that that would be a separate issue
but the respondents cannot be punished for Contempt of Court

on that account.

4., After hearing zounssl on both sides, uwe are satisfied
that thare is no case for punishing the respondents for

.—Contempt of Court. UWe have no reason to doubt the categorical
\ﬁ@TRA7/\\
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”,p,, é%seg;g:n of learned counsel for the respondents that the
¢ . RARCAN
Q.’ ' clal%lof the petitidners herein in respect of pay scalss
~ AR
f ) v
‘\%( appll"arble to JS0s has -been considered and finally rejected

% —— "r)\ﬂ?‘?‘)'v 4
\§§ . by the Government . in pursuance of our order dated 7.2.1983 and

’ Nt \A

”Gthat therefore, no case for contempt lies,
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S. Qhri Baktavatsalu pointé out at this stage that the
final deczision of the Government has not yet been conveyed
to his clients. The respondents will do so without further
delay. If the petitioners herein are aggrisved uith that
decision, they will be at liberty to agitate the matter

separately, if they so deem fit.

6. In visw of tha above, the proceedings in contempt are

wvagxaby dropped and notice issued to the respondents is dis=-
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